
FORMA 
PUBLIC ANNOUNCEMENT 

Uinder Regulatin 6 of the Insolvency and Bankruptey Boand of India (lnsolvency 
Resolution Irxes for Coporate Persons) Regulations, 2016) 

FOR THE ATTENTON OF THE CREDITORS OF [MsCeasath lass Pt vate 

imited1 
RELEVANT PARTICULARS 

Name of ooporate dcbtor M/sCeasan Glax« Private 
Limited 
O8-01-20007 Date of incorporation of coporate debtor 

Authonty under which coporate debtor is incorporated ROC, Vijavawada 

registered 
Corporate ldentity No. Limited Liability ldentification U74999 AP2007PTCO5230: 
No of corporate debtor 

Address of the registered oflice and pnncipal ofiece (if 40-7-12A. Block 15. Dat 
any) of coporate debtor Complex, 

Behind Yamaha Show Roon 
Ground Flod 

Mogulrajpuram
Vijayawada-520010, Andh 
Pradesh 

Insolvency commencement date in respect of corporate 27-10-2021 
debtor 
Estimated date of closure of insolvency resolution 24-04-2022 

process 
Name and registration number of the nsolvency Srinivas 

professional acting as interim resolution professional 
Gudla 

IBBI/IPAV-001/P- 
Ra-

PO2093/2020-2021/13333 
rm resolution Flat No-201. Aqua Tower Address and -mail of the 

professional, as registered with the Board East Point Colon 

Visakhapatnam-530017. 
Andhra Prades 
gudlasrinivasrao@gmail com 

Address and e-mail to be used for correspondence with Flat No-201. Aqua Tower 
10 

the interim resolution professional East Point Colon- 
Visakhapatnam-530017. 
Andhra Prades 
gudlasrinivasrao@gnmail con 
09-11-202 I1Last date for submission of claims 

12 Classes of creditors, if any, under clause (b) of sub- Name the elasstes) sectuon (6A) of section 21, ascertained by the interim 
resolution professional 

3 
A 

Names of Insolvency Professionals identitied to act as 
Authonsed Representative of croditors in a class ( Three 2 
names for cach class) 

14 
N 

(a) Relevant Forms and Web link:.. I.04 

Physical Addres.. 
(b) Details of authorizcd representatives 

are available at 
Notice is hereby given that the National Company law Tribunal has ordered th- commencement of a corporate insolvency resolution process of the [M/ s Ceasan GIas= Private Limiled] on |27-10-20211. 



The creditors of [M/ s Ceasan Glass Private Limited), are hereby called upon to 
submit their claims with proof on or before [09-11-2021] to the interim resolution 
professional at the address mentioned against entry No. 10. 

The financial creditors shall submit their claims with proof by electronic means only. All other 
creditors may submit the claims with proof in person, by post or by electronic means. 

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its 

choice of authorised representative from among the three insolvency professionals listed 

against entry No.13 to act as authorised representative of the class [specify ckessratFom CA 
JeuOISsaj0Jd uonjoS9U 

Submission of false or misleading proofs of claim shall attract penalties. 

Name and Signature of Interim Resolution Professional 

Date and Place: 

:Srini vas cR 
Iano svVA 

:30-10-2021 and Ongole 

:Srinivas Gadla Rao 

SRINIVAS GUPLA RA0 

Interim Resolution Profrssic Jl 

TP132-J 


